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O   R   D   E   R 

 

29.08.2019─ Heard in part. 

 Learned counsel for 2nd Respondent (‘Successful Resolution 

Applicant’) and learned counsel for 1st Respondent (‘Resolution 

Professional’) are allowed to file two charts; (i) one on the basis of which 

the distribution has been made amongst the ‘Financial Creditors’, 

‘Operational Creditors’ and others and (ii) if the distribution is made in 

terms of Section 53(1) of the Insolvency and Bankruptcy Code, 2016 

giving weightage to the ‘Secured Creditors’ on the secured assets then, 

they will also state the liquidation value and which are the secured assets 
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to which ‘Secured Creditors’ are entitled, leaving the rest of the amount 

for payment to unsecured financial debt and unsecured creditors. 

 Post the case for ‘further hearing’ under the heading ‘for orders’ on 

17th September, 2019 on the top of the list. The appeal may be disposed 

of on the next date. 
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